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STATUTORY RESOLUTION RE.

DISAPPROVAL OF NORTH-EAS-

TERN AREAS (REOGANISATION)

AMENDMENT ORDINANCE, 1975

AND NORTH-EASTERN AREAS

{(REORGANISATION) AMEND-
MENT BILL

MR, SPEAKER: Shri Jagannathrao
Joshi,

SHRI S. M BANERJEE (Kanpur):
8ir, I rise on a point of order.

MR, SPEAKER: He is on item No.
9, He hus not yct spoken unvthing

SHRI S M. BANERJEE: It is re-
garding the business of the House,
My submission i3 only this. Yester-
day, we were not told that this item
would be coming up today. We were
preparing to .peak on the Railway
Demands. Suddenly, they change the
order without giving any information
to us.

THE MINISTER OF WORXS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGIIU RA-
MAIAT): I will explain

SHRI S M. BANERJEE: Y will
explain  and, ultimately, we will
accept.

MR. SPEAKER: These are the
Ordinances. "'hry have to be brought
before = particular date.

SHRI 8. M. BANERJEE: 'That Is
true, In that case they should have
ronsulted us But they didn't con-
‘ult us and it Is very difficuit for us.

MR. SPEAKER: Mr. Banerijce, a
upplomentaty notice was issued that
‘his will come up toduy.
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Statement explaining the circume«
tances which necessitated promuiga~
tion of the North-Eastern Areas (Re-
organisation) Amendment Ordinance,
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MR. DEPUTY.SPEAKER. That is
much beyond the scope of this Bill

SHRI JAGANNATHRAQO JOSHI:
Why has this area been neglacted even
after so many years...

MR. DEPUTY.SPEAKER: There
should be a differont discussion on
that, Here they ‘want only twe
months, and those two months are
Dearly over now.
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MR. DEPUTY-SPEAKER: [Resolu~
tion moved

“This House disapproves of the
Norih-Easlern Areas (Reorganisa-
tion) Amendment Ordinance, 1978
(Ordinance No. 2 of 1975) promul.
gated by the President on the 20th
January, 1975.°

The Deputy Minister in the Ministry
of Home Affaurs (Shri F, H, Mohsin)—
rose

MR. DEPUTY-SPEAKER: 1 go not
want to obstruct this debate. Bu#
will the Deputy Mimsler kndly ex-
plamm how came it that be 15 substitut.
ng for Mr, Brahmananda Reddy?

SHRI F, H MOHSIN. He has given
me authonty.

MR. DEPUTY.SPEAKER 1 Dhave
nothing before me.

SHRI F. H MOHSIN: 1 bave recei
ved a copy of it

MR. DEPUTY.SPEAKER But that
should be before me and not before

you.
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SHRI ¥. H, MOHSIN, I am sorry if
it has not reached you. Sir, 1 beg to
move:

“That the Bill further to amend
the North-Eastern Areag {(Reorgani-
sation) Act, 1071, ag passed by
Ra)ya Sabha, be taken into consi-
m.uon-”

The Bill seeks to replace the North-
Eastern Areas {Reorganisation)
Amendment Ordinance, 1075, which
was | promulgated by the President
under article 240 of the Constutution
on the 20th January, 1075, to meet 2
minor administrative difficulty whuch
bhad ansen partly due to the time
taken in reaching an agreement bet.
ween the Governments of Assam and
Meghalaya in regard to the future
funchoning of the Assem State Elec-
tricity Board As a result of reorga-
nisation of the composite State of
Assam under the principal Act of
1971, as Ifrom the 21st January 1972,
the Assam State Electnicity Board was
one of the bodieg corporate which be-
came inter-State podies under sechion
53 of the Act In accordance with
the provision i1n sub.section (3; of
the same section, as amended by the
North-Eastern Areas (Reorganisation)
Amendment Act, 1974, the Assam
Btate Electricity Board was to ceast
to function and s.and dissclved on
the expiry of the period of three years
from the date of reorganisation, {e
on the 20th January, 1875

As already indicated, there were
prolonged discussiong between the re-
presentitives of the Governments of
Assam and Meghaleya with a view 1o
evolving mutually acceptavle arrange-
ments for the future funclioning of
the Electricity Board. It was only on
the 19th January 1875 that the Minis-
ter of Enprgy was successful in per-
suading the representatives of the two
Staleg to reach an agreement Since,
however, all the details necessary for
incorperaton in the statutory order
fo be fssued by the Centra: Govern.
ment for the taking ovor of the us.

liey of

?
i
-
:
:
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Board by the new inter-State Hlectri.
city Boards set up hy the two Govern-
meats for their respective States, vere
not immediately gvallable snd the
Union Territory of Mizoram, which
was a necessary party, was also o be
consulted, it was lfound aecessary to
extend the life of the inter-State
Electriaity Board by a briet peried of
two monthg bevond the 20th Janusry
1975, on whch date it w1s otherwise
due to stand disolved To achieve
this object, and since the Parliament
was not in session, the Prasident was
pieased to promulgate the North-
Xastern Areag (Reorganisation) Ame.
ndment Ordinance, 1075, substituting
the words “three years” occurring in
sub-section (3) of Section 33 of the
Act, by the wordg “thirty.etght mon-
ths.” The present Bill is intended to
replace the Ordinance

1 now reler to the individual clauses
of the Bull

Clause 1 relates to short title and
commencement

Clause 2 seeks lo make the sub-
stantive amendment by iubstituting
the words “three years’, occurring in
sub-section (3) o! section 53 of the
principal  Act, as  amendeg by the
Amendment Act of 1974, by the words
“thirty.cight months

Clause 3 relales to repeal and sav-
fng

8ir, my hon Irnend Shrl Jagannath-
rao Joshi has gtated that there are no
reasons mentioned for thig extension
of time Sir, even 1 the Statement
that was placed before the Houte.
this fact wag mentioned. 1 quote, Sir
This fact iz mentionaed in the state-
ment itself

“Necessary order of the Central
Government fo ensable the taking
over of the funcions of the inter-
State Assam State Warehoysing
Corporation by the inter.Staty wate-
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Irrigation !(Departinent of Food)
on the 20th day of January 1975;
and another Order dissolving the
inter-State body corporate as from
the 21st day of January 1975, has
also issued thereafter.”

With the order of the 20th of January
1675 the warehousing Corporation
standg dissolved. But the talks regard-
ing the Electricity Board and the
Agreement between the states took
place on 18th of January 1975 ami
the details had to be worked out: and
Mizoram had also tp be consulted.
Hence, within one day everything
could not be fimshed. 8o, what we
seek by thig amendment is only an
extension of 2 months, not much
period; and that 18 also going to ex-
pire tomorrow.

SHR1 JAGANNATHRAO JOSHI
(Shajspur): What did you do ia the
whoula year?

SHRI F. H MOHSIN: It has been
already extended b, one year Ly the
amendment and this Bill only seeks
to exteng the time by two months
which is going 17 expire tomoirow
This is a very sumple BillL [ do not
think there can wve any osjectivn, to
this Bill

My Iriend has made some pomnts
regarding the devalopment of this
area. We have done much for the
economic development and (o remcve
the backwardness of thig regic.

SHRI JAGANNATHRAO JOSHI:
Question mark,

SHRI F. II. KMOHSIN: I can &lso
Bive you the flgures of the amount
that we have gpent..,

SHRI DINESH CHANDRA GOS-
WAMI  (Goubati); Mohsin Subeb,
Don't provoke us into a contraversy.

SHRI F. 1. MORSIN: It may be
1hat, according to you, whatever we
have speng is not suficient. But you

Res. and North 270
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cannot deny and say that we have

not spent anything. (Interruptions),
When my friends have rtaised some
points, T have to reply to that,

The amount in termg of money 18

. irst Five Year Plan Rs, 33.01 crores
Second Five Year Plan Rs. B2.52 crores
Thiri Five Year Plan Rs. 178.68 crores

SHRI JAGNNATHRAO JOSHI:
Can you give us the break.up for the
different Stateg hikxe Meghalaya, Naga-
land, Arunachal Pradesh, etc? So
that we can understand how meagre
it Is.

PROF. NARAIN CHAND PARA.
SHAR (Hamirpur): He 1s not a Jaw-
breaker,

SHRI F H. MOHSIN: That also I
can give, but 1t will take gome time.

Fourth Five Year Plan  Rs. 384 65 crores

Fufth Finve Year Plan Rs. 899-54 crores
(Tentative)

Sc, all thus w:ll gn to show how more
and more we are  spending in that
reg.on.

SHRI NOORUL HUDA
What about the pricv.rise?

{Cachur):

SHRI F. H. MOHSIN: That 15 quite
different I am chillenging the state-
ment that we have not spent any.-
th.ng

I wili also give the figures wath
regard to certmin vital spheres of
growth in that regior, In regard o
roads, the nuleage n 1060-61 was
763 km. In 1871.72 it went up lo
55,181 km In tne spbere of educa-
tion, in 1962.63 there were cnly 43
Arts ang Science colleges in the re-
gion. In 1972.73 thore were 125
colleges. In high schools alsp there
{s an Increase. Evea the per capita
cutlay in this ieglon also compares
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very much Yavourably with the other
areas of the country.

In this way we have made satisfac-
tory progress in removing the back-
wardnesg of the region Of course, 1
would not say that the area has be-
come very advanced. Still backwad-
ness ig there, but, within the rée-our-
ces that we have made sufficient efforts
and we continue to do that

Mr Joshi also sald

SHRI JAGNNATHRAOQ JOSHI
The area lg not backwaid It 15 cnly
undeveloped

SHRI F. H. MOHSIN Al} right You
can say ‘undeveloped” I have 1O
quarrel. That way, the whrle coun-
try is backward. I do not say that
we are an advanced country. (Inter-
ruptions)

This 1z not the time to discuss all
these thungs Whep the Demands for
Grants are discussed, we can discuss
3t iIn detnill. If my friends want more
informetion, I can give He gays that
we bhave not even established our
Party in Nagaland..,

MR. PPEPUTY-SPEAKER Why go
into all that?

SHRI F H MOHSIN This point
coming from the Juna Sangh which
hag no bage there at all' At least we
have got some workers there, but ou
have no base st all

SHRI NURUL HUDA, He does not
require a base.

MR DEPUTY-SPEAKER, This is
& very simplg BilL If you want 0
go into a controversy, it is very easy
What does this Bill want? It wants

H. MOHBIN- I am sorry for
Ny frends had raised
some points and I thought......

Areas (Reorg) Amdt By

MR. DEPUTY-SPEAKER: They Hke
to pull your legs but ministerial logs
should not allow themselves to ba pull-
ed

SHR! F H MOHSIN. 1 have amd
about the statement of objects and
reasons of this Bill

I move the Bill

SHR]1 S M BANERJEE On a peint
of oruer, Sir  An alarmmg news has
come on the teleprinter

MR DEPUTY-SPEAKER Point of
order even on this' Mr Bunerjee, please
sit down I am already aware of it
Many Members have given me some
slips and I told them not to raise it
now Let this item go Let us dispose
1t of

You are a senfor Member and you
want that the Chair should violate the
rulest And when the Chair commits
some mistakes, you say., Way are you
doing thus or why are you doing that
What is alj this?

(Interruptions)

Not now 1 may be aware of whal it
18 Let ug dispose it of. I had alrendy
conveyed to some Members that after
this itern is disposed of I will go out
of the way and listen to them, But on
top of it vou want to violate all the
riles' What is the use of my mtting
bere”?

(Interruptions)

Not now, please
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¢SHRI BIREN DUTTA (Tripura
West): Mr. Depuly Speaker, while
gpeaking on the North Easiern Areas
(Re-Organmisation) Amendment Bill,
1975, 1 would like to lay stress on a
few points Just now the hon. Mini.
ster gaid that a lot of development has
been eflected in the North-Eastern
region 1 contest thig statement. In
Tripura we used 1o gel some electn.-
city from Assam but for some time
now tha supply of electricily has been
stopped. Tripura does not have many
industrieg but whatever httle is there
has come fp stand still because of
the guspension of electricity The
lot of the tribal people in the whole
of the North Eastern region 13
very pitiable Not only their legiti-
mate demands are not met but they
4are being tortured and killed Re-
cently Shr:1 Dhananjay Deb Barman
was killed as he had been spearhead-
ing a demand for the formation ol
Four, Polnt Autonomous Distrizt
Council in the Reserve areas This
is just one example There are in.
numerable other cuses of torture
which iz being inflicted upon the
tribal people who raise their voice
for the betterment of their lot

14 hrs,

Tripura hags much petrolium re-
sources and petrolium gas ahieady
been found there. The ONGC has
opined that if the gas 1g developed
for commercial use. the money earn-
ed therefrom would be sufficient to
finance exploration work in the area
But nothing is being done there.
Necessary equipments are not being
sent to Tripura because of commumi-
cation difficulties. With our good re-
lations with Hangladesh we could con-
Struct a small rail strip through
Pangladesh to connect Tripurs with
the rest of the country on which
really depend; the development of
Tripura

MR. DEPUTY SPEAKER: Have you
read the ML
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SHRI BIREN DUTTA: Yes Su.

MR. DEPUTY SPEAKER. Then
how does Tripura arise out of the

Bill It seeks extension for 2 months
only

SHRI BIREN DUTTA You are
right Sir It deals with the question
of supply of electricity in  thus area.
But we do not gci adequate opportu-
n.ty to raise the problems of these
areas I was only sugge«ting, Sir,
that not much has been done by the
Central Government for the develop-
ment of this areas, as claimed by
the hon Minister, 1 v¢emand that
much more has to be rone for the
development of this area

SHR1 DINESH CHANDRA GO-
SWAMI (Guuhatr); The Bill has &
limited purpose. Noboly need
object to this Bill But the subject
matter relating to the B.l 15 of vital
importance  The subject matter 18
electricity The agreement ha: al.
ready been concluded between the
State of Assam and Meghalaya in
inconsultation with the State of
Mizoram  The salient features of
the agreement should have been
placed 1n the House, I do not have
any firsthand knowledge of the agree-
ment. But newspapers have come
out with certain news and if the
newspaper reports are correct, this
gives serious reading Some of the
newespapers have said that Meghalaya
from which you. Mr Deputy Speaker,
come, and which is fortunate to have
electrical plants, will supply electn.
city to Assam upto 1981 after fulfll-
ing their own requirements  After
1981 what will happen® Obviously
Assam will have power-famine. And
even uplo 108] we are not sure
whether we will have any electricity.

MR. DEPUTY~-SPEAKER: We will
always have enough, vou can take it

SHRI DINESH CHANDRA G@GO.
SWAMI: The second aspect is this.
The Government of Assam hag spent

*The crigingl spesch way delivered in Bengali
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. large smounts of money on various
projects, for example, the Kirdemula
project.  Assam spent Rs. 2 crores
during the last year. I do not know
what the Centre has done regarding

this.

MR. DEPUTY-SPEAKER: How do
you expect Home Minister to reply?
It is for the Energy Minister.

BHRI DINESH CHANDRA GO-
SWAMI: I will not eater into any
controversy. And even il Megha-
laya has gained. ] wiil hardly ma_ke
it a point at issue. ] have one grie-
vance against the Cemtral Govern-
ment ang in this regmd. I want to
give some figures so tat the country
may know what is hwppening in tlu:.t
region. Regarding Govenment's
own statistics of rural electrification,
the total number of villages electrified
in the country is 122,084 num-
ber of villages in Assam is 670
and in the North-Eastern region, 1080.
Mind you, this is for the entire North-
Psstern Region. Compare it with the
other States. The number of villages
electrified in Andhra FPradesh 1Is
9252, Here, & States combined, the
figure is 1090; Andhra Pradesh alone,
8252. I am not complaining against
Andhra Pradesh. But just look at
the regional dizparity.

Bihar 8,313, Haryana 6,091, not to
speak of Maharashtra 13.861 and U.P.
3.755. Let us take another csse. For

Itulral development, what ls
egsential. is that there should be en-
‘ergised pumpsets. Let me look to
- certain statistics of the entire country
upto 1972. The number of pump sets
etergised is more than 19 lakhs and,

in Assam, out of 19 lakhs, it is 105.

‘MR. DEPUTY.SPEAKER: Mr. Go-
swamy, why do you go into- details?
m mwmtonvly to
el thess Mﬂtﬂ
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SHRI - DINESH CHANDRA GO
SWAMI: Becpuse he is  regponsibie.
for the North-eastern Council whlnh .
comes under the Home Ministry, - .

MR. DEPU’I‘Y«SPEAKER I klmw
that. But!heudetaﬂlﬂ!wm
units supplied and all that are the
functions of the Minster of Energy.

SHRI DINESH CHANDRA GO
SWANI: But, it comes under the
Home Ministry. As 1 said, out of
more than 19 lakhs, the number of
pumpsets given to Assam is 105 Byt
for the entire eastern region, it is 131.
Compare it to Andhra. It Is oaly
0007 per cent. Still you say that en-
ough has been done for the uplifiment
of the backward region of North.
eastern region. You will have to
bring down this regional imbalance.
You compare this regional disparity
with other regions, In Andhra, it is
2,22467. In Mauharashtra, it s
2.39,865.

MR. DEPUTY.SPEAKER: There
should be another occasion for this
about the regional imbalance.

SHRI DINESH CHANDRA GOSWA-
MI: But, the North-Eastern Council
is under the Home Ministry,

MR. DEPUTY-SPEAKER: Let me
tell you that his Ministry is not under
discussion, The regional imbalance of
North-Eastern region is not under
discussion. What is under discussion?
That is extension of time by two
months to both these States and to
work out certain arrangements with
regard to Electricity Boards. These
two months are, I think, over by iu-_-
day or tomorrow. What else?

' SHRI DINESH CHANDRA GOSWA- "~
MI: He said that enough hn bml
done. .

MR, DEFUTY- Mmi i t‘u
Minister goes out of ummm iy does - -
not mean that you Ml{nnqﬂ:
of the scope. SRS
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SHRI DINESH CHANDRA GOSWA-
HI:tIhnveariahttomkeamte-
ment,

MR, DEPUTY-SPEAKER: I have a
right to bring the Member within the
scope of the Bill

SHRI DINESH CHANDRA GOSWA-
MI:; It is within the scope of the Bill,

MR, DEPUTY-SPEAKER: Al right,
you satisfy me that this is within the
scope of this Bill,

It you satisfy me, I am going to
allow you. Please satisfy me that all
that you say 15 within the scope of this
Bill,

SHRI DINESH CHANDRA GOSWA-
MI: The Bill wants extension by two
months in order to bifurcate the State
Electricity Boards of Assam and
Meghalaya.

MR, DEPUTY-SPEAKER: And to
work out detals.

SHRI DINESH CHANDRA GOSWA-
MI: Details have been workeg out,

MR. DEPUTY-SPEAKER: Mr, Gos-
wami, why are you so much talkative?
Kindly mit duwn It 15 1o work out the
details of how this Electricily Board
should be bifurcated, That is what
you say. Why do you Lring in the
comparison uf the North-Eastern re-
gion with other Ststes? How does
thut come withiy the scope of the
Bill> You please satisty me on this.
Becauge you want to come in, that is
why it comes in?

SHRI DINESH CHANDRA GOSWA-
MI: You may oxpunge it.

MR DEPUTY.SPEAKER: 1 am

not expunging it. 1 am peinting out
to the irrelevancy.

SHR] DINESH CHANDRA GOSWA-
¢ Relevancy is one thing that Is
not followed hers. Therefore, I am
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submitting, for the purpose of record,
to the Home Minister who is in charge
of the North-Eastern Council, I do
not have any other scope to refer to
the North-Eastern Council in this de-
bate.

MR. DEPUTY-SPEAKER: Hiz own
Ministry will be coming in shortly .

SHRI DINESH CHANDRA GOSWA-
MI: Compare this to other Btates,
Take Taml Nadu. The figure is
594,612, These disparities have in-
creased over the years in the entire
North-Eastern Region. Now a state-
ment has been given to us glso show-
ing details of hydro and thermal pro-
ject likely fo te commissioned....

MR, QEPUTY-SPEAKER: Mr.
Goswami, kindly cooperate,

SHR1 DINESH CHANDRA GOSWA-
MI: 1 am fimshing within two min-
utes, Please permit me,

MR, DEPUTY-SPEAKER: Within
these two minutes you can be rele-
vant.

SHR] DINESH CHANDRA GOSWA-
MI: Even if you hold 1t rrrelvant, you
may permut me....

MR. DEPUTY-SPEAKER: [ have
not expunged what ywu said Your
wrrelevaney will go on record,

SHR] DINESH CHANDRA GOSWA-
MI. As I swd. th~ hydro and thermal
projects are nkely to be commissioned
from 1974, 1977. The total mogawatls
likely to be conwnissioned for the
whole country eemes to 7838 MW
What 15 Assam’s smare to it? A mea-
gre 60 MW and w the entire north
esst region it 18 omy 0 MW Com-
pare it to Cuyarat [t is 905 MW,
for Maharashtra it s 465 MW and for
Bihar, it 18 353 MW [ am only plac-
ing the facts before you, Mr. Mobsin.
We are shouting &t the top of our
volce about this, Your Ministry is in
charge of this North-Eastern Region,
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It hag decided that it is very important,
But, you look to the economic deve-
lopment of this region. You said that
you will be paying more attention to
the development of North-Eastern re-
gion  But if this 1s the way in which
these things are going on rt will not
be too long before you will find Mr.
Joshi 1n tnat region, Therefore, In
order to see that these rightisty and
extreme leftists may not plav a de-
trimental role 1n this sensitive region,
do not be ctomplacent about the eco-
nomic development of this region

Lastly, before I conclude Mr Qureshi
has said that because of financial
stringency certain projects have not
been taken up but here ] am told 1t 1s
not because of financial stringency but
it 15 because of lack of irutiative On
the one hand in some cawes you say
there i1s financial stringency and on
the other in some cases you zay there
is Jack of initiative, This iz creating
a situation of intolerance .. 8ir, al-
though I have been irrelevant yet I
thought 1t my duty to put the facts on
record so that the people of this coun~
try may know how things are deve-
loping in thus region,

o urw oy (wAgT) THEwm Y,
s A v far w1 apda v
W , WOfE o fas i O oy amr
aft ¥ faw & fad frdw fer o o
afer agr At gaedt 7 ST § B
fod wwarerw  dar WO ¥ awer
w off v, W o i & wy A
B—ag worer w &1 agr § fow
wr ag Wt I A} fr fggem
wrary § av Y | 3w & I At wd-
g T N arEd i ok a
R winka Famd  em AR
T ket iy eard ...
MR, DEPUTY-SPEAKER: This is
an over-statement. I come from that

ares apd I know thet India is now
independent,
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ATy ¥ FwE w7 g A ¥, xw
e ¥ vaAwede ¥y yEQ § o
aw & aga w12 fgen) 7 o wwen @
g ok ¢ od ety wel ot 'y
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Frm &g fedt @ § )1 ag S R e A
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wifgd | w1 & o € wrEed) o e
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¢ e avd qgr A T wE
weit oy faw R WY afwm w= v e ar
I YA & zAWCY §, WY I A1) AR
g oY aey Er 9T Ay AW
oW, I "I WYET ¥ NAWH
&t @ wft | gwfed & s g fw
vq e yoitfay fam oAl oy
3w ¢ v oz g Wi w1 faw
AT, TN T W Fdw Y wow
afer ogr fesme o s 9T @
el 3, w8 I N ATw o fegy
o oy agr & wETAE w1 e W
¥ |

SHRI BISWANARAYAN SHASTRI
(Lakhumpur): Mr. Deputy-Speaker,
Sir, while 1 would like to support the
Bill 1 would like to offer certain come
ments in this regard. The Bill seeks
to extend the term. There is no ob-
jection to that from any quarter and
there should not be any objection,
Regarding the crestion of electricity,
Mr. Goswami has given certain
figures. 1 do not want to repeat ths
same But I would like to say
in the Fifth Five Year Plan what ls
the electrical capacity in the whole of
the country. It is near sbout 8000
mw. whereas for the total Bastern

only. Thig iteelf shows how
Eastern region is neglected snd
treated.
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So far as the creation of two elec-
tricity boards—one for Assam and the
other for Meghalaya—and the
arrangement which has been made re-
parding asset: ang liabilities some-
thing has appeared in the Press which
is wvery disappomiting. I am not
sure whether the Minister will be able
to reply to those points, Therefore,
J am not menlioning them. Sir, I
would ke to impress upon the hon.
Minister, sinee he is 1n charge of the
North Eastern Regional Couneil as
well as the umion territories, that he
has also a responsibility 1n this regard.
Sir, 1t hag been pointed out that after
1981, there will be no electric supplv
from Meghalaya where these hydel
projectg are there, But, we have not
seen so far any hydel project bring
taken up in the Stale of Assam. The
existing thermal project caters t)
only one tenth of the population in
the State of Assam. I would like to
impresg upon thie hon. Mt ter that
it this state of affairs continues, no
industry will come up in this area

Secondly, Sir, since this relates to
the Noith Eastern Regional Council.
I would like io state that there are
other aspeets like establishment of
industries, development of roads and
railways etc, which should also be
taken into consideration from the point
:ot view of development of this region
1 would request the hon, Minister that
these matters should be brought ¢to
the notice of the respective Ministries
80 that effective steps can be taken
for development of this North Eastern
Region. Sir, it is an irony of fate and
it is unfortunate, as one of the great
civilians has written, that whenever
there is a foreign aggression, only
then some improvement takeg place
in the Nortl, Eastern Repion. I would
like to appeal to the hon, Minister to
see that such an impression is not
created.

*SHRI J. MATHA GOWDER (Nil.
gRiris): Mr. Deputy Speaker, Bir, I
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am thankful to you for giving me an
opportunity to say a few words on
the North Eastern Areas (Reorganisa-

tion) Amendment Bill.

As you are very well aware, Sir,
in consequence of the parent Act pas-
sed in December, 1971, in January,
1972 three States—Assam, Meghalaya,
Union Territory of Mizoram—were
crested in the north-eastern region of
our country., The Government of
India hav¢ tuizen three years to set
up ntra-State Warehousing Corpora-
tions mn these three States, As the
Gouvernment of India have not been
able to constitute intra-State Electri-
city Bourds during these three years,
they are seeking through thus Bill an
exiension of two months. I wonder
whether they will be able to do the
work 1n two months—thig period is
also going to expire tomorrow—what
they could not do in tiree yecars. In
his prelminary remarks the hon. De-
puty Minister of Home Affairs has not
stuted whether the obective for which
this Bill has been brought forward
has been achieved or not It 15 re-
grettable that the parent Act should
have been amended three tumes for
thig purpose, This only shows the
callous attitude of the Cuntral Gov-
ernment lowards the economic deve-
lopnient of the entire north-eastern
regon.

The hon. Deputy Minister mentioned,
while introducing the Bill, that s
many crore. of rupees have been
spent for the economic upliftment of
the north-eastern region. I  would
ke to refer here what he hug stated
in his speech in the Rajya Sabha. He
hag mentioned 1n unequivocal terms
that there g not even a single ware-
housing centre in Mizoram. Sir, you
can very well imagine how the basic
minimum needs of the people of
Mizoram can be met in any exigency
if there is no warehousing centre to
store foodgrains. Assam is a surplus
state in the matter of rice production.

*The original speech was delivered i.nm
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If there is a warehousing centre in
Mizoram, rice can be rushed to Mizo-
ram in times of emergency. Is this
not a clear admission of the fact of
negligence on the part of the Central
Government jn the matter of meeling
the basic minimum needs of the peo-
ple living in hilly areas?

I need not stress the point that the
entire north-eastern region is u sensi-
tive strategic area, 1f the npations
security 15 to be safeguarded, the
people inhabiting thesc areas should
be contented and happy. The hon.
Members belonging to the ruling party
who spoke before me pointed out with
facts and figures the economic back-
wardness of the entire north-eastern
region. Their gpeeches proved beyond
doubt that all the plans and pro-
grammes to which the hon Deputy
Minister made a reference are only on
paper and nothing constructive has so
far been done by the Central Govern-
ment for the economic upliftment of
this vitu]l region, I come from a huli
area and I am aware personally that
the peuple belonging to the hill tribes
are honest and highly emotional. When
they find that their manifold miseries
Tiave gone bevord thewr endurance,
they naturally 1.se in  revolt against
the establishnient which has not cared
for them. If the three high Police OM.
cerg had heen shot duad 1n Mizoram,
it was +nly a violent expression of
their di.~ontent with the gtale of
affatrs. If the law and order situntion
in Milzmam 1s deteriorating day hy
day. it is only because the bavue mini-
mum nceds of the people here have
not been met by the authorities, The
discontent among the people here can-
not be met with the help of bayonets.
The discontent of the people has to be
rooted out by making available to
them their daily neceasities of life.
By spending Ra, 50 lakhs or so on
the Presiding Officers’ Conference
held last year in Meghalaya, the eco-
vomic ills have not been removed in
Meghalaya.

MR. DEPUTY-SPEAKER: This Is
a very thorny issue Better om

Aveas (Reorg.) Amat. Bin
of it,

SHRI J. MATHA GOWDER: |
mention this because with this money
the much-needed warehousing centreg
could have been established in Megha«
laya and also in Mizoram. I would
also quote another example, Sir,
Kashmir 1s a horder State. Realising
the importance of this strategic State,
the Government of India are giving
wheat to the people of Kashmir at
subsidised ratt Why should not rice
be given o the people of Mizoram at
subsidised rate?

MR DEPUTY SPEAKER: That is
a broader question.

SHRI J, MATHA GOWDER: I say
this just to stress the pont that, as
Kashnur is an important strategic
aren, the State, like¢ Mizoram, Megha-
laya in the north-tastern region are
also sensitive horder areus and it is
imperative thut, unlesy the people
living in these States are supplied
with their basic minimum daily neces-
sities of life, the Centrul Government
wil] not be abl. to maintain law and
order in these States It 1y not
enough for the Central Government to
page Jawe gitting here in Delhi  Not
onlv the laws must he translated in
action, but energetic and  coffective
wteps must be 1mtiated in these bore
der States in the north-eastern region,
with a view to mitigsting the manifold
nuscries of the milliong of people in-
habiting thes» nreas.

MR. DEFPUTY-SPEAKER: Mr,
Mahajan,

SHRI R. S. PANDEY (Ranjoand-
gaon): A man .,

MR, DEPUTY-SPEAKER: Order,
order. This is not the way
things should be done, 1 have
taken Mr. Banerjee to task;
he comes from oulside, without
ing what is going on, he pets
says 'I would ssy something.
keep quiet,

Mz, Mahajan.

i

i

1
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MR, DEPUTY-SPEAKER: That
will not go on record.

SHRI Y. S. MAHAJAN (Buldana):
I support the Bill which is simple in
character and of a technical nature,
The Bill had to be brought forward
beauge the different States could not
co-ordinate their plans in time and
therefore, the time limits for statewise
reorganisation of the Electricity Cor-
poration which expires tomorrow had
to be extended by two months,

In this connection, I would say that
the delay has taken place probably
because the North-Eastern Council is
not  funectioning effectively. We
brought it into existence with a view
to co-ordinating the work of the four
States and two Union Territories to
secure integrated development of that
area. But we find that the Council
is purely recommendatory in charac-
ter. It has no statutory powers.
Therefore, to avoid such a situation, I
suggest that the Council be endowed
with some statutory powers,

There is a question relating to
bifurcation of the Electricity Corpora-
tion. In this connection, there is no
doubt, as some hon. members have
pointed out that that area lacks in
electricity  supply. The electricity
consumed per head is very small as
compared to that consumed in some
other parts of the country, Therefore,
I would suggest that steps be taken
to expedite the Kopili Hydel Project,
the Kamong Project and the Garo
Hills Thermal project, If these are
developed, it will be possible to in-
crease the supply of electricily in that
area.

I may mention in this connection
that this reorganisation hag not satis-
fied us, has really disappointed us
completely, We had expected that
that area would move together and
would be able to register a higer rate
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of progress than it has actually done,
I therefore suggest that this area be-
ing predominently agricultural in
character, the Central Government
should see that one very destructive
and harmful system of agriculture in
vogue there, namely, slash and burn
or jhoom cultivation, is stopped and
terracing is provided for cultivation
Then only will this area  prosper,

SHRI F. H. MOHSIN: I am thank-
ful to the Members for making sugges-
tions, though they were not very
much relevant to the Bill before the
House. In particular Mr. Goswami
was very vehement, I can understand
his feelings because he belongs to that
area and some difficulties about elec-
tricity were there. The Home Minis-
try is not concerned with the genera-
tion of electricity and when the agree-
mentg were entered into between two
Staies, the Ministry of Energy was
there for negotiations. So, we in the
Home Ministry are unable to give
how much electricity is produced, etc.
a3

Shri Jagannatha Rao Joshi says that
nothing had been done to develop
those area. I have given some figures,
I do not mean to say that that was
given was enough or that the area
had developed very well. Much needs
to be done. Within our limited re-
sources we have provided some funds
and even besides funds provided for
in the Plan, we have given funds to
the Northeastern Council for regional
development schemes and projects.
The Northeastern Council came into
being during the last phase of the
Fourth Plan and Rs. 50 crores were
made availablz to this Council “for
regiona]l development projects, Simi-
larly Rs. 100 crores were made avail-
able for the Fifth Plan period, from
1974 to 1979. So far, for the Council's
projects Rs. 23.10 lakhs had been
sanctioned for 1973-74 and Rs, 646
lakhs for 1974-75. The annual allot-
ment for 1975-76 is Rs. 10 crores and

**Not recorded.
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other schemes are being cleared, I
say this to show that some amounts
had been provided. We are gquite
aware of the problems of the North-
eastern Region and every effort s
being made to see that they are eco-
pomically developed I should say

that the whole country is back-
ward and tae whole country
has DImited resources, Rapid

progress had been made in
some flelds while in other flelds deve-
lopment has yet to take place .....
(Interruptions) I am saying that our
country 18 backward compared to some
developed countrnes, I am saying so in
comparison,

Anyway various suggestions have
been made by Members and they will
be kept in mind and (very effort will
be made to see that this area comes at
par with th: cther parts of the
country

o AT N W . ITrey
wgeg, A fm e A s fade
fisar o1 3w 1 H§ FraT Ag) faAr
& wgT sty a3 o fadny T 9t
afer g & ™ W oF A waAfy
WA EAE Wy & oo -
T W A g, 77 v fadw an
17 Iy wo famg @ 7 TN
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w1 garer A gen wafed w frdy
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far oy oge & W v frdy waAr § 1

Res. and North Eastern
Areag (Reorg.) Amdi. Bily

MR, DEPUTY-SPEAKER: The
question is:

‘This House disapproves of the
North-Eastern Areag (Reorganisa-
tion) Amendment Ordinance, 1975
(Ordinance No 2 of 1975) promul-

gated by the President on the 20th
January, 1875."

The motion was negatived,

MR, DEPUTY-SPEAKER: The
questijon 1s:

“That the Bill further to amend
the North-Eastern Areas (Reorga-
rusation) Act, 1971, as passed by
Rajva Sabha, be taken into consi-
deration ™

The motwn was adopted

MR DEPUTY-SPEAKER The
question 88

“That clauses 2, 3 and 1, Enacting
Formula and the Title stang part of
the Bill "

The motion was adopted.
Clauses 2, 3 and 1, the Enacting For~

mulg and the Title were added to the
Bill,

SHRI F, H, MOHSIN
move:

I beg to

“That the Bill be passed.”

MR, DEPUTY-SPEAKER: The
queslion 1is:

“That the Bill be paseed®
The motion was odoped.



